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01. 25.10.2026 PKC, J: 

Heard Mr. M.Rahul, learned counsel for 

the petitioner and Sri N. Ashwani Kumar, 

learned Standing Counsel for respondent 

Nos.2, 3, 7 and 8.

The grievance of the petitioner is that 

the respondents are not publishing the 

supplementary electoral list. For that reason, 

petitioner is handicapped to proceed to file his 

nomination.

Petitioner had availed remedy under the 

statute by preferring Appeal before the 

Appellate Authority.

Under these circumstances, list the 

matter on 26.10.2026 before the Regular 

Bench.
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